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"That maintenance standards of our workshop fall in the
highest category, that is, Category |. We have also a certificate
from the International Civil Awviation Qrganisation (CAC) whose
summary of findings indicates a total satisfaction with the state of
maintenance standards in ndia.”
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THE VICE-CHAIRMAN ({SHRI SURESH PACHOURI): Now we will
take up the Insecticides (Amendment) Bill, 2000. Mr, Patwa. But befcre Mr.
Patwa moves the Motion, since there is an mportant meeting and | have
to go to attend that meeting, if the House agrees, | would request Shri
Gavai to take the Chair.

[THE VICE-CHAIRMAN (SHRI R.S. GAVAI) in the Chair]
THE INSECTICIDES (AMENDMENT) BILL, 2000
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The question was proposed.

THE VICE-CHAIRMAN (SHRI R.S. GAVAI :Now, the hon. Members
who are desiring to speak on the Bill can speak.

DR. AR. KIDWAI (Delhi} : Mr. Vice-Chairman and distinquished
Members of Parlaiment, | am happy that this amendment has been brought
to prevent malpractices in the use of insecticides. Sir, the first amendment,
which was made, provided for rules regarding the cancellation of the
certificate in cases where the genuine material was not found or the
insecticides were harmful. But in gpite of that, the use of sub-standard
insecticides or harmiul insecticides is Increasing day-by-day. In fact, Sir,
because of the heavy use of insecticides, agricultural production, especially
the production of vegetables, is faling. The real cause of the low
agricultural production is the use of those insecticides which are harmiul
and are banned in the United States of America or in other advanced
countries of the world. Sir, on the one hand, it is necessary that we
restrict the use 1o only such insecticides which do not have a cumulative
effect on the body and which are permissible in other countries; and on the
other, more stringent punishment should be provided for those who do not
follow the given instructions properly, or, those who resort to aduiteration in
insecticides. Sir, | find that this amendment suggests that instead of Rs.
10,000, the fine should be increased 10 Rs. 15,000, The Bill also provides
that instead of two years' imprisonment, the imprisonment shouid be for
three years. Sir, { think these provisions alone will not do much good, The
offence is not committed by the farmers. The offence is committed by the
manufaciurers. Some people buy N bulk the insecticides from the
manufacturers and in the name of small industries, they resort to
adulteration in insecticides and mix something with it. As a result of all
these things, the poor farmer is cheated. The farmer is at the receiving end
of this kind of activity. Since the penallty is meant for the manufacturers
or those who are doing the packing of the raw malerial and
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seling it, the penalty shouid be much more and much higher. Otherwise,
things will not improve with this kind of Increase in the fine from
Rs.10,000/- to Rs. 15000/- or the impriscrhynent from two years 10 a
maximum of three years. In the first instance. the licenses of such people
who are dishonest, who are not fair, should be cancelled. They should not
be allowed to gel into this kind of activty it is done in a large scale.
Farmers are ignorant. They do nol have 'he itesling faciity. They just buy
the inseclicides and find that their crop s enfirely iost Decause there
was very low conlent of inseclicide <or 00 inseclicide ai all. S0,
maipractices of this kind are going on. [t 1s not the bulk manufacturers
who are doing it. Some dishonest people who do repacking in the name of
small induslries are indulging in this. The only effective inethod is that their
production or repacking licence rmust be cancelled, rather than ttas kingd of
increasing the penalty by a few thousand rupees or the mpriscnment tor
some more period. This is important.

it is also important from the fact that we are ot taking so
sernously the effects of insecticides on human beings as it has been @ken
in Europe and America. Inseclicides have a cumulative eiffact.  Because of
the use of insecticides indiscrimmnately or use ol harmful insecticides that
are not permitted elsewhere, there is an mcreased incidence of liver
diseases, Kidney damages and nernvous diseases that were not there 2arlier.
| think the policy requires a complete review in the light of the exnernence of
advanced countries and our own experience.

We have also to change the melthod of analysis. Wilh the high-
pressure gas liquid chromatography, even the smallest samples can e
tested in minutes. The traditional crude methods of analysis have 1o be et
out. n our reguiation of the standard of analysis, we must adopt the
modern methods and use of high-pressure gas liquid chromatography. M
gives the correct analysis in the shortest possible time.

More stringent measures are necessary if we have to check the
misuse and malpractices, Year after year. the farmers are iosing their entire
crop, their entire produce because of this. Indian fruits and agricultural
products, especially vegetatyes, are not accepted outside because of the
use of such insecticides. Thereiore, 1 think, a more serious consideration
should be given to this, rather than increasing the imprisonment by a few
days or increasing the penalty by a few thousand rupees.
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| am sure the Ministry of Agriculture will give due consideration to
thits subject and appoint a high-powered committee of experts to go into
the problem. We should frame a law after taking into consideration the
laws of other countries and we should adopt the standards adopted by
other countries s0 that we save our people from the harmful effects of
insecticides, make our products more useful in our own country and are
able t0 exporl our excess production. | am sure that the Ministry will be
able to take immediate steps In this connection. This kind of thing cannot
wait. The more time we spend in drawing schemes, the more damage is
done to the people.

Thank you very much.

THE VICE CHAIRMAN {SHRI R.S5. GAVAI): Hon. Members, Shri
C.P. Thirunavukkarasu has sought my permission to speak earlier, as he
has got an important appointment at 4.30 p.m. | am granting permission
to him. Shri Thirunavukkarasu.

SHRI C.P. THIRUNAVUKKARASU {Pondicherry); Sir, | welcome the
insecticides (Amendment) Bill, 2000. The object of the Bifl is 1o implement
the guidetines issued by the Supreme Court in Dr. Ashok Vs, Union of
India, reported in the A.l.LR. 1897, Supreme Court, dated 22.2.1992, to
prevent adulteration of insecticides and to give deterrent punishment to the
offenders. To faciltate the system, a cerlain amount of time has been
granted for taking samples to the inspectors. Towards that, an amendment

is being made in this Bill.

- Sir, we see adulteration everywhere. We see it in food, in petrol,
in Indian-made foreign liquor. Aduiteration is seen even in politics. In order
1o prevent adulteration in insecticides, this amendment is being made. For
food there is the prevention of Food Adulteration Act, and to prevent
adulteration in Indian-made foreign liquors, there is the Excise Act. To
prevent adulteration in petrol and in other things, respective Acts have been

enacted.

As far as inseclicides are concerned, they are the cause for the
deaths of more than five lakh people every year. When these insecticides
are sprayed on the land, even fish, crabs and poisonous shakes die. In
order 1o prevent this, under the Act Special Courts are being constituted to
try persons committing such offences. Setting up of Special Courts aione
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Is not sufficient, A chain of laboratories needs to be established to detect
the crime and give the analysis report as quickly as possible. There should
be a laboratory in every district 10 analyse and give a report to the cour!s
as quickly as possible.

Under Section 24 of the Bil, a period of 30 days has been
stipulated for submitting the report after a chargesheet is filed. Under the
original Act it was nol so. This stipulation of submitting a report within a
pericad of 30 days is 8 welcome feature.

My learned friend has already pointed out that simply enhancing
the punishment with a fine of less than Rs.5,000/- will not sclve the
problem. Under the amendment, the first offence is punishable with
impriscnment for a term which may extend to two years, or with fine which
shall not be less than ten thousand rupees, but which may extend to filty
thousand rupees, or with both; and the second and subsequent offence is
punishable with imprisonment for a term which may extend to three years,
cr with fine which shall not be less than fifteen thousand rupees, but which
may exiend to seventy-five thousand rupees, or with both, For such
oftences, heavy punishrment is needed.

i support my hon. friend that there should be a cammittee set up
to go into these aspects specificlly and that commitiee should come with
its report before this august body in order to see that there is some real
deterrence to this crime.

SHRI A. VIJAYA RAGHAVAN (Kerala): Sir, il is a Bill to check
adutteration of pesticides. While supporting this Bill, | would like 10 express
some of the concerns regarding adulteration, Here, most of the
manufacturers  are the domestic and international companies. They
are taking advantage of the ignorance and backwardness of the Indian
peasants. They are adulterating pesticides. They are selling obsoiete
pesticides afler the expiry date 1o a country like India which is unaware oOf
the hazards. 1t is creating so many problems. Now, what is happening is
that we are selling those pesticides in our country which have been banned
in foreign countries. Nearly 40 brands of pesticides which have been
banned or restricted in other countries are being used in India. W is a very
sorious thing. Now, we are giving permission 10 some companies 1o
produce some pesticides In our country. Recently, we gave permission 10
three or four companies to manufacture such banned pesticides. Nearly
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Rs.2000 crores worth of spurious products are having access to the Indian
market every year. S0, no proper checking is done to arrest such things.
We are not seriopus about the harmful effects of these chemicals,
insecticides and pesticides in our country. It is having an adverse impact on
our agricultural production. Water contamination is very much there
because of these pesiicides. So, proper checking is not there about the
harmful eftects of these chemicals.

Hegarding the use of pesticides in our country, agricultural workers
are using them, spraying them on crops. As a resuit of this, thousands of
people are dying every year. Unfortupately, no compensation has been
provided to such people. Some mechanism should be worked out for these
people. Here, who is responsible? You are supplying spurious things. The
workers are spraying it and they are dying. What harmfui effect it has on
the workers, nobody knows. A good number of them have become
carcincgenic. Some mechanism should be worked out 1o provide
compensation to the workers who are using these harmful pesticides.

Secondly, an awareness campaign on the use of pesticides and
other things among farmers should be launched. We don't have any
specific mechanism to control manufacturers. For checking drugs, there is
a Controller of Drugs,; likewise, for checking pesticides and insecticides,
there should be a "Coniroller of Pesticides and Insecticides” {0 check their
guality. Anything manufactured by some companies is distributed
throughou! the country, without knowing its harmful effect. So, let there be
a permanent mechansm. We should find out a mechanism. We have to
appoint a Controller of Insecticides.

Regarding the quaity of the pesticides, there is a problem. it has
been reported that pesticides are killing peasanis instead of pesis. That is
the question. | do nol want to go into the details of that situation. We
have to maintain the quality. We have to check it properly. The impact on
the agricultural products, we have to check. What is the impact of using
pesticides on rice? What is the impact on vegetables? What is the impact
on other products? What is the impact of using pesticides on all these
things? That should be taken note of. Some mechanism should be there
to check all these things. Now, you are appointing these officials to check
the misuse of pesticides and giving 30 days' time. | do not know whether
we have laboralories to do these things. There is one laboratory in a State,
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And inspectors are there everywhere in the district. | do not know about
the mechanism we have. The Minister may kindly reply as to whether we
have sufficient laboratories to check the quality of all these things. How are
we going 1o examine and controt adulteration”? (interruptions). What | am
saying 15, we have two laboratories or three laboratories in North India, we
do not have any Central laboratory in South India. We do not have any
laboratory in South India. This is a big coumry. Are these laboratories
enough? These are the guestions raised by me. The Minister may kindly

answer them.

SHRI C. RAMACHANDRAIAH {Andhra Pradesh). | thank you, Sir,
for giving me this opportunity. [t is a very important Bill that has been
brought to this House. In fact, it i1s a very belated one. At least after the
death of some lakhs of farmers in this country, wisdom has dawned upon
the Government to bring this Bill for consideration of this House,
Adulteration is the order of the day. Il is very difficult to find a product in
the country which is not adulterated. As some of the Members have said,
petrol is adulterated, pesticide is adulterated. | tell you, even if one goes to
commit suicide, potassium cyanide is aiso adulterated. That is the state of
affairs.

Sir, the effect of the adulteration of insecticides on the farming
community is very tragic. Especially, we have been experiencing this in
Andhra Pradesh. Most of the farmers who had grown cotton, have
committed suicide because they could not get the crop in the quantity they
had expected because of pest. When they used the insecticides which
were tolally polliuted, contaminated, they could not control the pest. Thay
borrowed thousands of rupees from institutions and money-lenders. The
moment they realised that they could not raise the crop, they had the
Hobson's choice. They had to commit suicide. This was the state of

affairs that was prevailing in other States aiso.

Sir, any slatute should be dynamic, not static. This Act was
formulated in 1988. Thirty-two years have lapsed. The Indian Constitution
has undergone so many changes, but not this Act. Successive
governments did not realise the importance or necessity of amendments. |
thank this Government. | congratulate this Government on bringing this Bill.
It is the first step in the right direction. But, | do not think the amendments
that have been proposed are in totality. To achieve the obijective, more
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stringent measures should have been initiated. | weicome the special
courts because cases are pending for a long time. Uniless the issue is
settied in a court of law, the manufacturers continue to sell their products
in spite of their being adulterated.

in this connection, | make some recommendations to the
Government, Any product, whose sample is found to be misbranded,
under a notified law, has to be prohibited from being manufactured,
stocked, stored, sold, etc. and such prohibition should be on the entire
product of a particutar pesticide and insecticide of that manufacturing unit
and not a particular batch since a sample has been drawn 1o represent the
entire product. This is a very important thing. This has 10 be taken note of
by the Government, and if necessary, an amendment has to be brought
again. One more suggestion which | want to make is that the period of
stop sale notice has been extended to 30 days from 20 days. A minimum
period of S0 days is required to obtain the report from the analyst. So, the
extension of time from 20 days to 30 days will not be sufficient. No
purpose will be setved. | requesl the Government that this period should
be extended, at least, 10 sixty days or till the report of the analyst is
received. Unless the report is received, the case cannot be settled. Most
of the hon. Members were telling that there are a very few laboratories in
the couniry and the reports that are being received lake ninety days or
hundred days, and if you stipulate a period of thirty days, what is the use?
No purpgse will be served. It has to be extended again, | would like to
makegine more suggestion, When a sample has failed to conform to the
standards, to avoid the use of such a product, it should be published in
jocal newspapers, duly amending the procedure. The farmers are very
gullible, They are very innocent, and especialty, in our country, they are not
educated. So, it has 10 be advertised. They should be educated that so
and so product has been misbranded and that it should not be utilised.
Sir, al present, date- expired pesticides are being reprocessed by the
pesticides industry, A clear provision in the Act should be made to this
effect that all the date- expired pesticides should be destroyed and there
should not be any reprocessing of the misbranded pesticides.

| would like to make one more suggestion. In order to help courts,
at least, the licensing officer should be empowered to impose penalties,
The question is not of conferring more powers on the executing agencies

240



[24th July, 2000] RAJYA SABHA

but the provisions of the Act should be implemented in  good faith and
good spirit by not exploiting the common people or the trading ommunity.
There are certain manufacturers who are doing a very good job. But the
point is, the executing agencies are unable to distinguish as 10 who are the
people who are indulging in adulteration and who are not. Sir, transport
companies are to be brought under the purview of the Acl. They are now
going scot free. One more thing is that a dealer, who is dealing in this
product, is being brought to book whereas the manufacturer is going scot-
free. This has to be taken note of. These are some of the suggestions
which | wanted to make. The Government has taken a step in the right
direction. Three four amendments have been made. The constitution of
Special Courts for speedy disposal of cases is there. In spite of that, |
would request the hon. Minister 1o take note of my suggestions.

SHRI N. THALAVAI SUNDARAM {Tamil Nadu): Sir, | thank you for
giving me this opportunity to speak on the Insecticides (Amendment) Bill,
2000. As tar as 1 am concerned, | welcome this Bill. Many hon. Members
have spoken about the setting up of Special Courts for speedy disposal of
cases. | also welcome the constitution of Special Courls for speedy
disposal of cases. Sir, we come from the southern part of the country and
there are a very few laboratories in that part of the country. So, there is a
limited scope. We are from the southern part of the country. Our lcarned
friends, Mr. Vijayaraghavan and Mr. Ramachandraiah, had requested you to
improve the infrastructure facilities, that is, the labs. | request the Minister
to enhance the number of laboratories, as far as the southern part of the
country is concerned. | reguest him to set up, at least, three or four
laboratories in Bangalore or Mysore, in Karnataka, in Kerala and in Tamil
Nadu. This is one of my requests to the Minister.

As regards the Special Courts and other things, you have
enhanced the fine and other things. As far as the Special Courts are
concerned, we welcome that decision. Al present, a number of cases are
pending before various courts. Now, the State Government has given
powers 1o notify some courts as Special Courts for the speedy disposat of
these cases, But there is a problem.  As far as the report 18 concerned,
you have prescribed a limit of 30 days. A period of 30 days is not encugh
because the report will take much more time. | request the Minister 1o
change the period from 30 days to 90 days, or, at least, to 60 days.
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As far as adulteration is concernad, if anything happens with some
company, you must publish it in the local newspapers . It wil be very
useful for the agriculturists and farmers, Normaily, all these producis are
sold through co-operative societies and agricultural banks, | reques! the
hot, Minister to take necessary steps wilh regard 1o banning of such indian
comparies and companies from abroad. | have a Press clipping which
says ihat some ol the companies, which are already banned by the
Government of india, are again requested to supply the same inseclicides,
I would like to know from the hon. Minister as to why the same company,
which was banned by the Government of India, was asked to do the same
job. | request the hon. Mimister that if any step is taken by the Government
of Indha with regard t0o any company, & must be communcated, atl least, 10
the concerned co-operative socleties and agricuttural banks or 1o those who
are supplying these parlicular insecticides and pesticides to the farmers.
With these words, | welcome this Bilf. Thank you.

THE VICE-CHAIRMAN (SHRI R.5. GAVAI): Shri Kailash Joshi.

SHRt SWARAJ KAUSHAL {Haryana): Sir, it is my turn. | want to
speak. ! was told that he wanted to speak on his party's behalf.

THE VICE-CHAIRMAN (SHRI R.S, GAVAI: Your name s there,
hr. Kailash Joashi's name 18 also there.. Ckay, now you speak. [ will ask
Mr. Kailash Jostu to speak later.

SHRI SWARAJ KAUSHAL: Sir, you please advise me.

THE VICE-CHAIRMAN (SHRI K£.5. GAVAIL Now, you are on your
legs. SaQ, you go ahead.

SHRI SWARAJ KAUSHAL: Sir, ) have seen the Bill. Mr. Minisler, |
am vary sorry 10 say that it is a very deficient Bill. # is a very incomplete
Bill. Since there are new challenges, we all expecied that you would come
with new remedies. One of the new chalienges before the sociely 1oday is
the indiscriminate and uncontroiled use of insecticides. The other day we
saw newspaper reports about the deatn of hundreds of peacocks because
of the excessive use of insecticides. Can we not prescribe by law that
insecticides s meanl-lor the insecis? inseclicidées are not meant for the
peacocks. 1t s the unresiricted, uncontrolled and unguided use of
insecticides that is destroying the fauna, which reflects on a civiized
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society. The other challenge before us is that you must have seen Dr. Anil
Agarwal’'s report that river beds are being cultivated and because of the
use of insecticides in the river beds, the insecticides flow down the river.
As a resuit, the rivers are contaminated. Dr. Anil Agarwal's repori is with
regard to Yamuna, where he has given definite figures as to how many
cases of cancer occurred because of the comtamination of Yamuna,
because of the msecticides used In the river bed. He also gave I acts and
figures as to how many deaths took place because of ihe use of
insecticides wm the river bed which flowed down to the Yamuna and
contaminated the river water, The use of insecticides is carcinogemc and
causes cancer. | wish you attended to this and prevented this kind of
chemical warfare by us against ourselves. You should by legisiation prevent
this indiscriminale use. You should by legislation make the people aware
so that this indiscriminate use comes to an end. Therefore, what |
expected from you was a complete legislation. | am sorry, it is a half-
hearted and incompiete Bill. It does not meet the challenges that arise in
the society today. Thank you.

off Sare ol (T 92w . SUuwiess HEIZY, W 6ed & MeR ol
FHleares amaa Rays 2000 wiga faar mar 2, A 3F® 9999 SR 1 a8
g8 %9 Y ¥ga faeq gam &1 wEIgq, 1968 A g8 o Iffgw a1 o) 39 a1 =
IR T WP YER & A9 g1 fhq 549 20 awf | f5a swe v agdt
JHD WH ¥ [@H WMEFR P F9! a9l @ $g9 I ART A fFT wwer 3
HTH A IS P |

st ft 94 gz WA AT ag s 2 A AP gad@e) A 99 e
gre @y € S8 aar 2 & and oft 3w snw-aigw 2 fhq s aregR wyew A
F ¥ $9 U8 A Jom, §9F Y 98 TUae Bt A B!

ARG, WAV o9 S g3 U4 Y URY), FAlCH, HERI, U ¥ IHEAS
gY & PICATIE T &2 W, FFa SIeATE <digg] $1 T &vd @ garx) feae
gvqIc g V. B! TUh! B HEE T gl T2 Y gaqr ) 92 iy g2y AR s tew

¥ gf) dreame dime fFart 3 spegarg f) 1) 99 Fa 8 fe 1997 4 ule
[atey =ggraa A oo 8 3 adl O vree Wik @ IR 3 B sew T8 gend
AP X I SR HME ) walty Ao @t Rufl g Wik IWA greld dhad
UEh eyl AT &7 Jooig R A S oTuR W W F AP | B Rea-
aw] et |



RAJYA SABHA (24th July, 2000

J& W W ¥ g ga ag A9 ) 0 gamenan A st @ Rud b, 98 e
gpR B ot oy o Tt v gD guaTen A Oeh wE @ Roé Ba o)y gafay

941 3t @
A48, Odved & 87 ¥, 0 F A 0, @ ¥ 23 ¥, 3\d &4 § sfeagm
e f& grrfg oA B 39 gfwe B 30 R A REw ay
g @ W A 30 g 3 oA e €, 9% 92 2 6 T e 8 o)
ey o &1 A dud A% Y AR wamIen A 9fu ¥ g o
B W 3 9 T &Y ¢ 2 olr Priiwrs) & 9% 8 v 4

P g q I gHg 7 A F @ gl afds 9od 9 o €1 @ 3q gfe A
sl & A @ A Rar & w1ty ok 9990 Freicr) BuiRa ) s

:
%

Fafagl mar ged @ W@ #) fUed 20 a9 4 frem anw GH $
ffta ger 2 & Al 38 vomefrs o ok Tae a9 gam w09
¥ a3 2 W 99 g @ W gaTen @A gifge off a7 dumal I ER ¥ PRY
™ 4% wieagyl ead @ @ e ot &1 o wme A A i @1 v frm
A wad @ 9f ard, i afgw @ s @ o A At vz 5w 2w A @
w R ) £y 39 g ¥ 0 A A ammwmear € 5 yEe e o

WHER W e g Y 99 9 5 ver ) s R e 3§ et &
AR I A @ oy ) 99 A ) FEA 9ea € 98 g8 2 f e
& ARG { PEB] R AUIEESA AR F N TvIEal £ ITEEGT! AR FE Y
fum & yftredt sgvg F=F & AfFw I N amERY TR ¥ fiad) § Sud
e oy & g fFart o 99d 2 {5 3@ #R & 5o sy ug a@d w3, 99
D13 & fog ag 72 Tard wum | I 98 Sarg Al 8, aF AT g @) &, aF

3
!

244



[24th July, 2000] RAIYA SABHA

Thell F AR AWl wE o B oraursdt 3 1 2 oud A ® R Rum &
gfrERat & ft SNl 58 21 gwtan Ful @ ooree B o R | of
FHEHH FW T & A | gar &0 ad 999 79 A 7 aoan o o
zarg Iqarh @ dur o @) sngraw ol @ T B} W e
framt & e 8 €91 98 R W B ge &t STyl 3% 9w 3w

3
¥
4
|

& Whd! & YTUE 99 HfeTzgl 9 &9 IS 69wt
v MR A 4 oE Tea g O Ay Ae oA b fmr @ f welRm @) 39
A TR fH i Reg s eMAsgawR TER 8w e foa e

St &
siumgy gt R 9 ) Sdu YRR P e v e & g Rwm W fafye
dF WMefER B 9 B 3 N A @ &1 v g ) 39 R A wara
e IR gv ST Rrg a3 ok 49 ofa & o o aw F Bpaet & g A
o s anfee 9% TE) g0 Bt 39 fan A gwe) am e e AR 9w wH
oY Fwm & angw § 9 29 ¥ ¥ FO @ ouF quRvm ) e awd &

T ¥, 0F IR qd O T R BE) T, FO "L W@ A oE 1$
gad fq v e oad ong wel d 98 wewan B g9 ueR o wfafy @
smaygeal &1 g I watrerand Sua g3 # sl 39 wmnmonel § S gew 3
H9 goal #1 favelgor fyr o @ SEa oo aes Rady o e @) 999
ary wmr 8 whmi 3 W=l & oErr q werhy 4l ot el g 39 8% 39
firrs o7 gwefq &Yl g

s v A TN | Iuund Hgigq, RA-RF el e 7 se a9'w
% W o & 99 § gRerg #dl §, I9d g # @ e g ol 39 vEa
F o W IR-HHT 9 @Y g ot ancig Gl A g9 Ra & gl fear &,
fag W yvaR eva g1 o¥ g8, Y% 919 6el &1 X Y, gow | Ay | &
, W 8% M W Uggy @ @idg # 7f 21 Pe A @ v wre e
2t W o foged e, M g auas ige, & s off, oo
, AT 7 WA Prad 9ee, W §y off Fore Jrf e - @ A
&9 N N APR FU OAGT B AR [ Rarwm 1 I9d gw-onyg g KO 2 @ R
Hrae &1 30 B= % gfs R 38 andi & g8 <=l 8 g - dar |dl 21 30 RS
F Ruré ot # wfdy, a7 A it e A v man 2, g7 RO st
AR T NI 9Ee 3 TG AHT 4 39 @Aa B amn-anmn qant ge ARt o
] w1 Rgs e &, o & w1 R 5w 2, da o #t

[Seamwae (3 e =Ry ReriE o)
et F1 Forw fea &1 o1t Wt 9rd W) 81 7 999 9wl wena § wvg
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PIUA ey, A o8 Iud 44 Garm &« {Hgy @l 98 99 aual uEl R
. {EETA)....

st @re B A 79 @ HiE el e o, g Praar @ § e
REIGIS
8fl Yro¥ AT YedT © S UTEd, §9 TS 3 Tq1 R I AL 2|

oauress (S e vE) - 38 o A @ 9u T A

sh- grerenfa avmlt - ) w1as @ o gear oft S ¥ A d@ & F gq
sl & gy 21 981 urg § A dedt &1 .. (a|amE). ..

8t ga¥ o gedl © A H1ed wied & 4 A R gum ot & = A seren
T8l @ar wmea| 98 49 7t A #@ fRwpa 81 @R, wad wew 3 $e g9
o ar W e Rona &1 Fare A9 SR 3 A7t giivg & a A wer &1 A
qeq ®1 v ar e € - 98 79 39 2 f6 ' oo e oty 4 3w
drenfrd) &1 @ FiR B ggla @ apEE fharl ufwm & @ gg § 9.0a.-480
R i€y o g man N w0 smarg 95 & o ) SR g wen 29 & forg
g9 WEHT &) YA R 98 Gl gaR faw e g @ i fe a1 mrem b
etk B 1 99 @ AedleT R IE diegw, 18 @ T g,
defiges, FTdeEed, $iEd wdaTER, 1Ed faaE, Ted T - 39 e
9 TR & |anEE W fde ol aRR¥fd ue iy aa R Al uesy gl 9 g,
U gvq g foam 3 a8l w9 o4fS W g9 #% T 9 30 ®e @ & 5 sud
T @1 gda ufdT T & Wl &1 v wE @ £ f @ arae caei @ e f
e ) ¥ o @ &) A @) wHa @) e T el B E, 3 oft RS o @ &

g W} ®ieares gargui 8, fhead wrge 3 ol gae fors fen 2, ag P
Hle 3R 9y Fle d G 81 FA], TF WGH AR & | b T gEURIET §, IHD]
JUTT Fad HHEHF wifiF 2, dad AMde Gd) 21 3R AR WA IR 23 HaEHd &
A AR A9 &9 "o @ A 3H W T ufddy @ €1 U N1 MU <9 8, 9 W
gd &1 3ot wvram difdwi @ & g1 7€) &w g g9 99 gEHIm W Ugd gn? 9
g & ot wawa &y v 2, ok A1-9t s e A ad 2, 59 i 9 o
F34 B wrae B wm 21§ N A € 6 g8 fad ags o A gyl apf) o af
gt gad AR ft gur A A e e, 98 B RO W A 919 8 16 g wd
&1 s am g1 aii2e? fora &t @ ugfa @ &9 uig g7 e | |@d e -wea
g9 1 B AU wiw B FEA 3@ ¢ T, 98 S H ogfy 87 SuR T Shed
wicagad o, A gadfdeagsy 4, 4 dReAgsy o, A gglde disa 41 yw 9
PR T 9w 9EE o W amrd) ), T fea |1 ot o 7w ufy & e §
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iy @3 # |wed 81 §AW T W) 99 AN AT P TSI g3
RvcH 8, 9d®! &9 R g, 9 lawtha o, 9ud oaa o Ot e oft gl
Al 38 Y&t Bt @am A bl @Y § and 2| g sEged e,
R, T WS [Eaw o N o), amg g ek amd AR i 4 e @
vy @ Fewv 39 9 @ 98 6T 79 v 9 o ool 21 W e B uw
ffa a@ 8 st gafe wfl o aewl @) dv@Ee 3 §U AN SR § ot W
TR fFar & i 3w R & 3fe <o va ) &9 950 99 wras) ¥ aWum @3
a2 ¥ 3R usfew, a9 3ghe o e R ot wmd € fR 3 2w
A et H N mrg B e g AR aga amdm e R g Ra @
TaiRiy @ U 79 9 9Id &Y ) 99aig )

THE VICE-CHAIRMAN (SHRI SURESH PACHGURY: The question
IS:

*That the Bill further to amend the Inseclicides Act, 1968,
as passed by Lok Sabha, be taken into consideration.”

The motion was adopied.

THE VICE-CRAIRMAN [SHRI SURESH PACHOURND: We shall now
lake up clause-hy-clause consideration of the Bill.

Clauses 2 o 7 were added ro the By
Clause 1, the Enacting Formula amd the Title were added to the Bill,

SHRI SUNDER LAL PATWA: Sir, | move:
"That the Bill be passed.*

The question was pul and the motiorn was adopted

Juaareay (30 N 7)) ¢ 9 v 9 Fderd HA e wEg 11.00
o 9o & forg wifra 7 ot 21

The House then adjourned at fifty-nine minutes past four of the ciock, titl
eleven of the clock on Tuesday, the 257 July, 2000
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